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CENTAAL ADMIt)llSTAATlVE TRIBUNAL,
ALlAHABAD BENCH,ALLAHABAD.

. O.A. NO.12/92
(Connected with O.A.No.11/92 &

Union of India & Others ••••
13/92 )
Applicants

ve ,

M.A. Khan aespQldent••••

Hen , Mr .Justice U.C .srivastava, V.C.
Hon. Mr. K. Cbayya, A.M.

(By Hon. Mr.Justice U.e.Srivastava,V.e)

The Union Of India has filed t.'1is application

acainst the order dt. 16-9-89 passed by the Prescribed

Authority in respect of the application filed by the

respondent underpayment of wages Act. In the applicatiQ1

filed by the respondent~ it was stated that the.

respondent was not . paid the tota 1amount Of gratuity

and the deductions-were wrongly made. The respondent:

claimed that he was working in the grade of Is. 700-900

and that the gratuity calculated by him came t9 the

amounts mentic:ned by him. It appears that on behalf

of Railway administration an appearance was put in and

subseqUently there was no appearance and the case was

·disposed Of exparte.
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2. The applican'bj Union of India, has filed this

applicaticn allegin~ that only when the recovery notice

was received they came to knON abOut the matter and no

orders of the Prescribed Authority were received by

the Divisional Railway Manager, Northern Rai.lYl1ay,

Allahabad, and the applicants were never" Lnf crrre d

Of any further pz-oceedfn-;s in the matter and that is

why nO-further acticn was taken by them. An application
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fOr condcnation Of delay in filing the applicaticn

has been filed. The writ petition filed by the,

respondent in the High Court has been transferred '

to this Tribuna 1 by Operation '0'/ 'law and we have

dismissed the same tc-day. In the same judgment

we' have held that the resp cnderrt was not enti tlad

for the hi gher gra de as per the restructuring Circular

Of the Railwa y B card as claimed by the resp cnden t and

he has been rightly given the grade Of ' Rs.550-7~O.

\

If the amount Of 'gratuity is caIcu Ia'ted Ql the basis

Of this pay scale, the respcndent is not entitled

for the amount Of gratuity as menticned and therefore,

the order passed by the Prescribed Authority is quashed.

It is open for the GOvt. to withdraw the amount which

is still in deposit. The same decision applies in

the cases of O.A.No.ll/92 and O.A.No.13/92.
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No order as to cost.
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~ted 22nd July. 1992. Allahabad.

(Na~-) ~

v.c.
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